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CENTRAL ELECTRICITY REGULATORY COMMISSION NEW DELHI 

 

No. L-1/261/2021/CERC  

 

Coram:  

Shri Jishnu Barua, Chairperson 

Shri Ramesh Babu V., Member 

       Shri Harish Dudani, Member 

                                                  Shri Ravinder Singh Dhillon, Member 

 

                                                     Date of Order: 25.05.2026  

 

In the matter of:  

 

Approval of “Detailed Procedure for Declaration of State-wise (or part thereof) Solar 

hours and Non-solar hours” under the GNA Regulations  

 

Order 

 

 

 Central Electricity Regulatory Commission (Connectivity and General Network Access to the 

inter-State Transmission System) Regulations, 2022 (hereinafter called ‘Principle Regulations’) 

were published on 19.07.2022 in Part III, Section 4 of the Gazette of India (Extraordinary) No 364, 

the first amendment, second amendment and third amendment to the Principal Regulations were 

published on 06.04.2023, 01.07.2024 and 09.09.2025, respectively, in Part III, Section 4 of the 

Gazette of India (Extraordinary) No 229, 469, and 622, respectively (hereinafter collectively 

referred to as “GNA Regulations”). 

2. In accordance with Regulation 2.1(ak-i) and Regulation 39.2 of the GNA Regulations, NLDC 

was required to submit the “Detailed Procedure for Declaration of State-wise (or part thereof) Solar 

hours and Non-solar hours” for approval of the Commission. 
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3. Accordingly, NLDC vide its letter dated 11.11.2025 has submitted the “Procedure for 

Declaration of State-wise Solar hours and Non-solar hours”, after stakeholders’ consultation, for 

approval of the Commission. 

4. The Commission has examined the Detailed Procedure submitted by NLDC and, after 

incorporating suitable changes, hereby approves the “Detailed Procedure for Declaration of State-

wise (or part thereof) Solar hours and Non-solar hours” in terms of Regulation 39.2 of the GNA 

Regulations. The approved Detailed Procedure is enclosed as Annexure to this order, which shall 

come into effect from the date of issuance of this Order. 

 

 

     Sd/-     Sd/-          Sd/-         Sd/- 

(Ravinder Singh Dhillon)       (Harish Dudani)           (Ramesh Babu V.)       (Jishnu Barua) 

             Member                               Member                        Member                       Chairperson 
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Annexure 

 

Procedure for Declaration of State-wise Solar hours and Non-
solar hours 

1. Background 

1.1 This procedure is made in accordance with Regulation 2.1(ak-i), Regulation 

2.1(ak-iii) and Clause (6) of Annexure-IV of the GNA Regulations, which 

provides as under:  

Regulation 2.1(ak-i) and Regulation 2.1(ak-iii) 

“(ak-i) “Solar hours” means the time blocks of the day as declared by NLDC on 
each Friday, based on a detailed procedure to be issued by NLDC, for the 
subsequent week starting from Monday to Sunday every week for each State or 
part thereof based on anticipated solar insolation; 

……………… 

(ak-iii) “Non-Solar hours” means the time blocks other than ‘Solar hours’ of the 
same day;” 

Clause (6) of Annexure-IV 

“(6) NLDC shall notify the Solar hours and Non-solar hours beginning from the 
date of notification of these amendments on a weekly basis for each State. NLDC 
may revise such hours during the week in case of any unforeseen contingency 
including weather changes.” 

1.2 This procedure lays down the guidelines for carrying out the analysis for the 

identification and declaration of the solar hours and non-solar hours for each 

State or part thereof. 

 

2. Scope 

2.1 All applicable entities under the GNA Regulations.  

 

3. Definitions 

3.1 Words and expressions used in this procedure are defined in the Act or any 

other regulations specified by the Central Commission or Central Electricity 
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Authority shall, unless the context otherwise requires, have the meanings 

assigned to them under the Act or other regulations specified by the Central 

Commission or Central Electricity Authority, as the case may be. 

4. Solar hours and Non-solar hours 

4.1 Determination and Declaration of Solar Hours and Non-Solar Hours 

(1) Solar hours and Non-solar hours for each state or part thereof shall be 

published on the NLDC website every Friday for the subsequent week, 

starting from Monday to Sunday. 

(2) The determination will be based on the anticipated diurnal solar 

generation from REMC, the week-ahead forecast on a rolling basis, for 

the state by aggregating the forecast of ISTS solar plants in the state. 

(3) In case of unavailability of the week-ahead forecast from REMC, the 

diurnal pattern of the aggregated schedule of ISTS solar plants in the 

state shall be utilised for the preceding seven (7) days to determine solar 

and non-solar hours for the next week. 

(4) The forecast data in terms of sub-clause (2) or (3), as applicable, for the 

next week will be available by 11:00 AM every Friday of the current week. 

(5) Solar hours and Non-solar hours shall be deduced from the above data 

based on the following criteria. 

a) Time blocks in which NON-ZERO solar generation are the solar hour 

time blocks (TBs). 

b) All time-blocks other than those mentioned above shall be 

designated as non-solar hour time blocks (TBs). 

4.2 Treatment of specific time blocks of Solar Hours. 

(1) The vacant transmission capacity shall be allocated to the entities with 

non-solar hours access, so that demand on the grid may be met, and 

such entities can get some certainty to transact power during morning 

and evening peak hours. Accordingly, during the first three (3) time blocks 

of ‘Solar hours’ in the morning and the last three (3) time blocks of ‘Solar 

hours’ in the evening, the entity (say X) with the solar hour access shall 
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have scheduling rights under GNA for 10% of its Connectivity quantum 

(considering GNA effective equal to Connectivity quantum), whereas the 

entity(ies) (say Y and Z) who have been granted connectivity against 

such solar hour access (i.e. solar hour access of entity X), for non-solar 

hours, shall have scheduling right for 90% of its Connectivity quantum on 

prorate basis (considering GNA effective equal to Connectivity quantum): 

 

Illustration: 

• Suppose there is an entity “X” having Connectivity with solar hour 

access for 300 MW. There are also two entities, “Y” and “Z”, having 

Connectivity with non-solar hours access of 200 MW and 100 MW, 

respectively. It is assumed that Entities “Y” and “Z” have been 

granted Connectivity under Regulation 5.11(a), and ‘X’ is under 

Regulation 5.11(b). ‘Y’ and ‘Z’ have been granted Connectivity 

against the capacity pertaining to the non-solar hours against access 

of entity “X”. 

• Suppose the declared solar hour time blocks are 21st to 74th time 

blocks. 

• In such a situation, entity “X” shall have scheduling rights under GNA 

for 30 MW during the 21st to 23rd and 72nd to 74th time blocks, and 

shall have scheduling rights under GNA of 300 MW during 24th to 71st 

time blocks of that particular day. 

• Entity “Y” and “Z” shall have scheduling rights under GNA for 180 

MW and 90 MW, respectively, during the 21st to 23rd and 72nd to 74th   

time blocks, and shall have scheduling rights under GNA for 200 MW 

and 100 MW, respectively, during non-solar hour time blocks of that 

particular day.  

(2) As per the GNA Regulations, entities shall be eligible to schedule balance 

power under T-GNA as required. 

(3) Further, during non-solar hours or during the first three blocks of solar 

hours in the morning or the last three time blocks of solar hours in the 

evening and during solar hours, any injection over and above the 
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scheduled generation under GNA and T-GNA shall be governed in terms 

of the DSM Regulations.  

(4) If the access for non-solar hours corresponding to the Connectivity of an 

entity with solar hour access has not been granted to any other entity or 

is not effective, the entity with solar hour access shall be allowed to 

schedule the power under GNA within the Connectivity quantum in any 

time block, irrespective of the solar hour time block or non-solar hour time 

block. 

4.3 The compiled information will be uploaded on the NLDC website by 17:00 hrs 

every Friday in the format of Appendix-A of this procedure. 

4.4 In states where no ISTS-connected solar generation presently exists, the 

methodology at 4.1 shall be applied, in case such capacity comes up in the 

future in these states. 

5. Indemnification 

5.1 The applicant shall keep each of the SLDCs/RLDCs/NLDC indemnified at all 

times and shall undertake to indemnify, defend and save the 

SLDCs/RLDCs/NLDC harmless from any and all damages, losses, claims and 

actions including those relating to injury to or death of any person or damage 

to property, demands, suits, recoveries, costs and expenses, court costs, 

attorney fees, and all other obligations by or to third parties, arising out of or 

resulting from the transactions. 

6. Revision of Procedure 

6.1 As and when required, the procedure shall be reviewed and revised by Grid-

India/ NLDC with stakeholders’ consultation and shall be submitted for the 

information of the Commission. 

6.2      The Commission may issue directions for modification of the Procedure, wherever 

considered necessary. 
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Appendix -A 

 

 

State-wise Details of Solar hours and Non-Solar hours 
 

Name of the State 
or part thereof  

 
Solar hours 

(Time Blocks) 

 
Non-Solar hours (Time 

Blocks) 

State_1 From TB - To TB From TB - To TB 

State_2 From TB - To TB From TB - To TB 

….. From TB - To TB From TB - To TB 

 
 
 

 


